
CBI vs. SHRI D.K. GOEL & ANR. 

RC 15(A)/2010 (CC No.168/19) 

26.06.2020 

Present: None for CBI. 

Accused No. 1 Sh. D.K Goel in person along with Ld. 

Sh. Jaspreet Singh Rai. 

Counsel 

(Through VC using Cisco WebEx app) 

ta 
On the oral request, presence of Accused no, 2 Smt. Sangee 

Goel is exempted. 

The Reader of the Court has informed thal the Ld. Sr. P.P for CBI 

Sh. Brijesh Kumar Singh has been assigned urgent duly in some bail 

application in the Court of Ld. Special Judge on duty at Rouse Avenue District 

Court. New Dethi and he is not therefore in a position to join video conference 

for this case. 

On perusal of records available at present, at the time of video 

conference. it is seen that the examination-in-chief and cross-examination of 

PW-113 Sh.V, Subhrraahmanyam is not completely available. Ld. Counsel for 

the accused submitted that the soft copy of the same will be sent on the 

official ID of Reader of this Court for the assistance of this Court. Let it be sent 

on the registered ID of Reader of the Court. 

List for further proceedings now on 03™ July, 2020 at 12.30 p.m. 

Let a copy of this order be sent by WhatsApp to accused persons 

as Well as their learned counsels. 

Arun Bhardwaj 
Special Judge (PC Act) (CBI-5) 
Rouse Avenue District Court 

New Delhi/26.06. 2020 
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dhu & Others. 

CBI Vs. Sh. p.S. San 

cc No. 63/2019 

26.06.2020
 

: ingh Ld. Sr.P.P.- for CBI. 

Present: Shri B.K.SING 
_ a sm. 

h. 0.S Sane Ww is Sh. Y. 
Accused No 1 Sh. “ong with ‘4. Counse 

Sudershan Kapoor in person 

Kaho! and Sh. Deepak Sharma. 
ate 

i 
longw! 

Accused No. 12 Sh. Vikas srivastava In _ along 

Counsels Sh. !.0 Vaid and Sh. Dhruv Sehrawet 
| 

_8 Sh. Rishira} 

Accused No 7 Sh. Amit Kapoor and Accused No 

Behl in person wan 

Sh. M.K. Verma, Ld. Counsel for Accused No. 4 Sh. Ash 

Dhingra and Accused No. 11 Sh. Dal Bahadur Singh. 

(Through VC using Cisco Webex App.) 

d No. 6 Sh. Ashwani 

Sh. M.K. Verma, Ld. Counsel for Accuse 
' 

Dhingra and Accused No. 12 Sh. Dal Bahadur Singh resumed his arguments 

~ 
the arguments addressed by Sh. Y. 

Ld. Counsel referred to 

Kahol, Ld. Counsel for Accused No. 1 Sh. D.S Sandhu and Accused No. 9 

Smt. Sudershan Kapoor as recorded in the order sheet of 16.06.2020, where 

he has addressed some arguments with regard lo role of Accused No. 6 Sh. 

Ashwani Dhingra. 

The Ld. Counsel Sh. M.K. Verma argued that leveling these 

allegations during arguments have no legal value. The Accused No. 1 Sh. 

D.S. Sandhu has not entered the witness box under Section 315 of Cr. P.C., 

behalf of Sh. Ashwani 
athenvise he would have been cross-examined on 

Dhingra. Therefore, he submits that the submissions of Ld. Counsel for 

Accused No. 1 Sh. Dil Bhajan Singh Sandhu are mere arguments, so far as, 

they are leveled against Sh. Ashwani Dhingra and are without any legal 

weight. 
The Ld. Counsel further submitted that the argument by Sh. Y. 

Kahol Id. Counsel for A-1 and A5 that one Mr. Amit Pandey was also an 

accused in another case and was a prosecution witness In present case but 

had turned hostile, is also not relevant. Moreover, the mere fact that Shni 

Ashwani Dhingra is an accused in another case does not 
- = = 

rov 

framed him in this case. 
prove the charge 
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The Ld. Counsel next referred to inter C re a 

5/6.08.1998 given by Sh. U 8B, Upadhyay, Vigilance UU"! Aes Te ervations 

India, Ex PW-1Z/E and referred to internal pag 

are as under:- 

e course of in vestigation that 

“wt has emerged dunng (h | 

; 
were provided by 

the KVPs wich are fake, 

Ashwani Dhingra who Is reportedly a Chartered 

Accountant It is also reported that {wo DDs amoun oak 

to Rs. 15,00,000/- were given to Sh. Dal Bahadur Singn 

by Sh. Ashwani DI nga’. 

er report of Sh U.B. Upadyay dated 

d. Counsel referred to anoth 

, 
atement recorded by the 

11.08.1998 enclosing therewith photocopy of st 

Vigilance Officer on 10.08 1998. After referring to t Ls. Coe, 

referred to the evidence ol pyw-12 Sh. U.B. Upadhyay dated 03.09. ; 

where during his cross-examination by Sh. M.K. Verma, Ld Counse’ o 

Accused No. 6 Sh. Ashwani Dhingra and Accused No. 11 ‘Sh. Dal Baha : 

Singh, the witness deposed that “if was written in my inquiry report thal [he 

fake KVPs were provided by Sh. Ashwani on the basis of oral information 

given by Sh Dal Bahadur Singh.” 

  
The Ld. Counsel submitted that, if Sh. Dal Bahadur Singh had 

how it could come in the report 

met Sh. U.B. Upadhyay on 10,08.1998, then, 
e. were provided by Sh. Ashwani 

of 05.08.1998 that the KVPs which are fak | 

Dhinara. Therefore, the report of 05.08.1998 making this allegation against 

Sh. Ashwani Dhingra is based on hearsay and false. The Ld. Counsel clarified 

that these are arguments wilh regard to Sh. Ashwani Dhingra and not Sh. Dal 

Bahadur Singh. 
The Ld. Counsel submitted that even if the statement of Sh, Dal 

Bahadur Singh dated 40.08.1998 is treated as extra judicial confession as 

argued by Ld. Sr. P.P for CBI, even then there is no confession with regard to 

fake KVPs in the said statement. The entire statement even does not refer to 

KVPs even once. 
The Ld. Counsel submitted in conspiracy there should be no 

break in the chain, otherwise the accused is entitled to acquittal to charge of 

conspiracy. 
The Ld. Counsel submitted that no witness has deposed that Sh. 

Ashwani Dhingra had procured false KVPs. He submitted that, for conspiracy 

there is no evidence of common intention involving Sh. Ashwani Dhingra for 

securing loan from Central Bank of India on the basis of false KVPs. 

The Ld. Counsel submitted that the Accused No. 6 Sh. Ashwani 

Dhingra is therefore entitled to be acquitted of the charge of 

charged against him. 
ge Of COnspicy 
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d that PW.29 en AK. Dubey was sought 0 

hut (he witness has (une 

Ld Counsel qubmtte 
e the change. 

be reed on Ly prosecution 
lo prov 

hostile oid 1 cross-oxami
nation of py-do Sh Rama 

a7 04 x7 ania gubmilted 
ihat in 

ooh Ashwanl 

f Accused 
No 

Ihe witness atated that 

+4 O05 Gand 
Hie 

ceo as has 

La Counsel polort 

la WO cf the 

, conducted 
ly 

ised No V1 Sh Dal Bahadut Singh, 

helhe! Accused No 1 Sh 

for arranging fv 

The witness furthwor stated 

ingra and Sh. Dal 

was told to the 10 

Kant Tiwell, who 
case dated 

cross cox aerator 
La Counsel lo 

Dhing and Ace 

he does not remyeniber W 

requested Accused No Gosh Ashwan! Lyrvengea 

been stated by any of the withesses I his Case 

that the fact about the jorund of accused Gh Ashwanl DN 

Hahadul Singh al Lucknow wilh accused Sh AN Rastod! 

by Late Gh SN Pandey, the then Gb Post Master 

The Ld. Gounse 
eN Pandey W45 at Kanput 

i eubmilted thal Shs 

and he could not have depose 

Further, the 
esence al Lucknow 

Ld Counsel gupmilted that il 

yo under 
did not file stateme! 

Section 161 Cr. PG of Late Sh S.N Pandey in the Court about the aforesaid 

fact taking the excuse that Sh S.N Pandey had die d before fling of 

chargeshect. 
There is an allegation that Sh. Ashwani Dhingra took 

s.18,00,000/-, as per Ihe chi The Ld. Counsel pointed out the 

O where he stated that he does not 

cross-examinalion 
of this witness! 

remember whether he had recovered any document pertaining to payment of 

Rs. 18,00,000/- through cheques by Accused No. | sh. 0.S. Sandhu lo 

Accused No 6 Sh Ashwani Dhingra 

Referring to the evidence of 10 of the case, the Ld. Counsel 

pointed oul that the 1O had examined pyy-12 Sh. UB Upadhyay, the then 

a. Zonal Office, Lucknow, but Sh. U.B. 

Vigilance Officer, Central Bank of Ind 

Upadhyay had not handed over original of statement of accused Sh. Dal 

dence further 

Bahadur Singh, Ex pyw.-12/C to the 10 of the case. The evi 

shows that the !O had taken photocopy of statement of Accused No. 11 Sh. 

Dat Bahadur Singh recorded on 10.08.1998 by Sh UB. Upadhyay. The Ld 

Counsel submitted that the iO deliberately did not take the original statement 

of Accused No. 11 Sh. Dal Bahadur Singh as the same was against the line of 

his investigation. 

Ld. Counsel submitted that Sh Ashwani Dhingra was in the 

custody for a period of three months but no effort was ™ i 
, , ade during that tim 

of during pendency of investigation to lake his specimen signatures o 

examination by GEQD td Counsel submitted that even today, he is ready to 

offer specimen signatures of Accused No. 6 Sh. Ashwani Dhingra for 

examination by GEQD 

Ld Counsel submitted that so far as the statement under Section 

313 Cr. PC. is concerned question no. 139 and : uest 

cheques 163512 and 163511 both dated OL 100r. Ex woe aA 

respectively, 

Cal Vs. 0.5. Sandhu and others. 
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Ld. Counsel submitted that when the evidence of PW- 

Bhagwan Katoria was being recorded in the Court, he 

exhibiting of these 
garding mode of pr 

cheques were with Economic Offence WING, Chandigarh 
a 

been summoned by the IO. There is no provision for proving ba 

by certified copies, a5 pet banker's book of Evidence Act. 
, 

Ld. Counsel submitted when pw-19 had not identified the 

s of Sh. Ashwan Dhingra on the b 

9 respond as there was h 

concluded arguments with regard to 

d that on the next date he 

| Bahadur Singh and will 

nd should have 

nk documents 

signature 

for the accused t 

that regard. 
With this, the Ld Counsel 

No, 6 Sh. Ashwan! Dhingra and submitte 

Accused No. 1' Sh. Da 

t his arguments. 

he Ld. Counsel submitted that the 

and Accused No. 41 Sh. Dal 

to connectivily for joining 

rt to both 

Accused 

will address arguments qua 

also refer judgments 
in support o 

On the query of the court, ! 

sition of Accused No. 6 Sh Ashwani Dhingra 

Bahadur Singh continues to be the same with regard 

video conference as earlier but he is sending all the orders of this cou 

the accused regularly. 

List on Monday |.e. On 29.06.2020 at 11:00 AM for arguments by 

Sh. M.K. Verma on behalf of Accused No. 11 Sh. Dal Bahadur Singh. 

Let a copy of this order be sent by WhatsApp to all the accused 

and their learned counsels. 

; 

fr 
one 

— 

(ARUN BHARDWAJ) 

Special Judge (P.C. Act)(CBI-05) 

Rouse Avenue District Court, 

New Delhi/26.06.2020 
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